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8.7.1993 

••••• ' . 

' 

C.. A. T. Bent!ht JAIPUR 

Orders CP 22/93 

Mr .K.C .Sharma - counsel for petitioner. 

Mr. Manish Bhandari - counsel for respondents. 

The respondents hau-e filed their reply to 

the contempt petition today. ·rhey have stated 

that the orders on the representation were passed 

' 
within the period of one month stipulated in the 

order of the Trigun~l dated 16.10.92, copy of 

which was received by the respondents on 4.11.92. 

They have stated that they have made efforts to 

serve the order on the petitioner through peon. 

But the applicant was not available at the resi-

dence·thereafter it was.sent by registered post 
I 

on 2 6 .11. 92 but the same was returned by the 

postal department ~ with the endorsement of 

refusal. The copy of the order h~s been ~~li­

vered to the counsel for the petitioner today 

I 

in the Court. No contempt has thus been made 

out. ·rhe petition is accordingly dismissed. 

The notices are discharged. 

(B.f.:~~ 
Member (A) • .._: ,:_ 


